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Re-Joinder to the Affidavit in Compliance of the Order 
dtd 10.02.2025 passed by Hon’ble Tribunal Affidavit 
filed on behalf of R. No. 2

Applicant's



BEFORE HON'BLE NATIONAL GREEN TRIBUNAL, WESTERN ZONE 
BENCH, AT PUNE 

Kailas Narke 

GOVE 

Talegaon-Dhamdhere, Tal.- Shirur 
Dist. Pune 

kailasnarke@gmail.com 

VERSUS 

M/s Maharashtra Enviro Power Limited 
& Ors. 

MAY PLEASE YOUR HONOUR 

Re-Joinder Affidavit to the Affidavit in Gompliance of the Order dated 10.02.2025 
passed by Hon'ble Tribunal on behalf of Respondent No.2 

KOARplications 

Original Applicatlon No. 14 of 2025 WZ. 

Applicant. 

I, Kailas Narke, the Applicant in the above matter is filing the Re-joinder Affidavt in 
Reply to the Preliminary Affidavit filed by and on behalf of the Respondent No.2 
(R.No.2) as under 

SURESH 

VITTHAL 

BHUJBAL 
SHIRUR, DIST. PUNE 

(MAHARASHTRA) 
Reg. No. 6802 

Exp. 28/09/2028 

...Respondents. 

1) I say and submit that, the R.No.2 has filed only Preliminary Affidavit in 
Compliance of the Order passed by this Hon'ble Tribunal without giving any 
Para-wise-Reply to the Main Applications fled by the Applicant more 
particularly in respect of specific non-compliances observed at the time of 
investigation of various complaints made by almost all the nearby Gram 
panchayats as well as various non-compliances reported by the Filed Officers 
during their routine visits to check the compliance of Consent Conditions 

without giving any of the supporting analytical reports of samples collected 
from time to time by the MPCB for the reasons best known to it. In order to the 

R.No.2 has also not given any justifications about why further necessary 
actions except show cause notices, proposed directions and in-effective 
directions issued by it and also ineffective prosecution launched by it. 
Therefore, the R.No.2 should file a detailed para-wise Affidavit in Reply to the 

on the following points -

ERY NMENT OF 

1.) The Affidavit of R.No.2 does not give any justification in respect of not 

initiating any substantive action with regard to the specific non 
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NDIA 

1.2) 

compliances observed during the visit and inspection of the R.No.1 
Common Hazardous Waste Treatment, Storage and Scientific Disposal 

of large quantity of Hazardous Waste brought to its facility from 

25.11.2019 till 19.09.2024 (Annexure F to M of the Application 

Pages 124 to 149 of the Main Application). 

The R.No.2 though has issued repeated Show-Cause Notices dated 

22.12.2021 and 24.01.2022, proposed directions dated 07.07.2021 and 

directions dated 18.02.2022 respectively, no substantive actions 
including stoppage of serious air, water, and soil pollution caused in the 

surounding area have been initiated (Annexure N to Annexure R of 

the Application-Pages 150 to 160 of the Main Application). It is 
more surprising that on account of serious recurring complaints, though 

the R.No.2 has no alternative than to file prosecution in 2015 as a 
showcase action, no further steps are taken to take fallow-up of 
conducting prosecution case, which can be evident that since 2015 till 
date the summons are not yet served on the Responsible officers of 
the Respondent No.1 in order to protect them from prosecution or 

having hands in gloves with them. A copy of the Rojnama of R.C.C No. 
4179 of 2015 is enclosed and marked as an Annexure No. I. More 

Surprising is that the R.No.2 deliberately has not made available copy 

of the prosecution caseldetails at the time of making available certain 
documents about actions initiated by it under Right to Information Act, 

2005 to the Applicant, Hence, it is necessay that the R.No.2 should file 
a detailed Para-wise Affidavitin Reply to the Main Application giving 

justification for not initiating substantive action/s. 

1.3) The R. No.2 has not given any justification about why it has not taken 

steps to prevent, control and abate pollution after investigation of the 
complaints at (Annexure S to AA- Pages 161 to 199 of the Main 
Application), where the air, water and soil pollution was specifically 

observed at the time of investigation of complaints. 
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VT OF 

1.4) The R.No.2 has not monitored effectively air, water, soil and 

environment pollution caused by the R No 1 for reasons best known0 
it. No regular monitoring done as per Enforcement Framework for 

Efective Implementation of Hazardous and Other Waste (Management 

and Transboundary Movement) Rule, 2016 and as per specific 

conditions imposed in Schedule "A" Operating Requirements for the 

CHWTSDF (Page 43 to 55) of the Application. Therefore, the K.NO: 

should flle on record all monitorina done during last 5 yeas 

paricuiary with regard to the investigation of various complaints n 

respect of air, water, soil and environmental pollution as wel a 
regular monitoring as per the operating requirements for the 
CHWTSDF being the Common Facility collecting hazardous Waste 

from 1/3° of the Maharashtra (18 Districts). 

1.5) It is surprising that the Preliminarv-Affidavit in compliance of the Order 

passed by this Hon'ble Tribunal dated 10.02.2025 though stated that 

the Respondent-Board has isSued Circular dated 15.02.2024 in respect 

of disposal of hazardous waste for co-processing to be routed through 

pre-processing at R.No.1 facility at Ranjangaon, does not give any 

justification what was the necessity to monopolise only for R.No.1 

through out India hazardous and other waste through it. In fact, on 

account of double transporting of hazardous waste i.e. from each 

industry in 18 Districts of Maharashtra and then again to Cement 

Factory itself unnecessary creating the vehicular pollution, spillages 

and also traffic jam, which could have been processed in de 

centralised manner in different industrial areas itself. In Maharashtra., 

this kind of favouritism is only done for MEPL, R.No.1 for reasons best 

known to MPCB. 

1.6) As far as the Reply of R.No.2, it clearly admitted that since beginning 

the Katcha Pond was there and samples were collected on 19.09.2024 

and 20.01.2025, but not brought on record in between period. It is 
further admitted that seepages from industrial premises collected on 
19.09.2024 and 17.10.2024. Its specks about only COD parameter and 
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not for other parameters Therefore, the non-compliance peri0d 

continues till the Katcha Pond is completely removed, for which period 
the non-compliance of disposal in violation of Consent Condition about 

ZLD was there, for which EDC will have to be calculated. 

1.7) The R.No.1 has provided recently MEE and till then was discharging its 
effiuent into nearby areas causing ground water pollution as well as 

land pollution. The Plasma Technology could not utilise 100% effluent 

generated from the R.No.1 facility and therefore ZLD condition was 

imposed, for which EDC will have to be imposed on the basis of total in 

depth suvey and sampling by expert agency independent of MPCB to 
calculate damage cause to the environment and EDC as well as 

measures to be taken for remediation and restoration. 

1.8) R.No.2 in its Afidavit stated that after issuance of earlier directions, 

personal hearing was given to R.No.1 on 24.09.2024 and interim 
directions were issued to stop seepages/percolations from the facility 

area by providing retaining wall, to lift entire contaminated water 
accumulated in Katcha Pond and to treat it in ETP followed by MEE 

within period of 2 months and to make it impervious. The R.No.1 taken 
some corrective measures and was granted certain time to comply with 
interim directions but not completed the same within stipulated period. 

Therefore, the Afidavit of MPCB is silent about the actions 

taken for the pollution already caused during last 5 years and therefore 

a detailed affidavit is necessary from the MPCB, giving the details of 

damage caused to the environment, further stringent actions taken by it 

including restoration and remediation measures to be taken by the 

MEPL and assessment of EDC etc. 

1.9) Recently, the Legislative Assembly Question No. 1830 was raised by 

Letter dated 07.03.2025 about serious air, water and soil pollution 

caused by the R.No.1. 

Though in view of non-compliance brought on the floor of the 
State-Assembly, a number of actions are taken, the MPCB neither 
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INDN 

1AR 
uESH 

Dated This 21s April 2025 at 

vITHAL 

BAL 

T. PUNE 

4TR 

2) In view of the above, it is necessary that an Independent impartial Third 

30 

placed it on the website/industry-portal nor made it available to re 

applicant. Therefore., the R.No.2 mav kindly be directed to place on 

record the actions initiated after LAQ at Maharashtra Assembly. 

NOTARIAL 

EXpert Agency shall be appointed to cause an extensive survey and samping 

assess damage caused not only in the Ranjangaon area of operation of 

R.No.1 but also the various Gram-Panchayats which have not only filed the 

Complaints but also undertaken agitation and other remedies. Ihe 

investigation of complaints by the MPCB show the serious non-compliances 

duly supported by visit and inspection report but not supported by substantive 

actions to stop pollution. Nearby underground resources are already polluted 

including wells and borewells, but neither the R.No.1 monitored it as per 

operating requirements nor other respondents including MPCB bothered to 

monitor it in view of serious complaints as per Schedule "A operating 

requirements for the CHWTSDF. 

KOTAR 
SuREGN 
VITTHAL 

RAL BHUJBA 
SHAR. DST PUNE 

NERUPEEE 

NOTARIAL 

oASHTRA) 
te 6802 (M AAARA 

Rcg.? E. 28A2028 

NOTARIAL 

TAR 
SURESH 

VITTHAL 

BHUJBAL 

SHIRUR, DIST. PUNE 
(MAHARASHTRA) 

Reg. No. 6802 

Exp. 28/09/2028 

RNN MENT 
SURESH 

VITTPA 

BHUJBAL 

SHRUR Q'ST. PUNE 

(MAHARNSHTRA) 

FIVE RÚP 

OTAR, 

Reu. Ke 6802 
2nar023 

VDIA 

NOTARIAL 

INDU 
NOTARIAL 

Affiant 

BEFORE ME 

SURESH VITTHA RAO BHUJBA ADVOCATE & NOTARY 
GOVT OF INDIA 

At. Post-Talegaon Dhamdhere 
al. Shirur, Dist. Pune-412208 Anh, 9822615361 

Noted & Registered 
at Serial Number 4,84 202 

14 MAY 2025 
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IN THE COURT OF SMT T. M. AHMED CHIEF 
JUDICIAL MAGISTRATE PUNE 

Case No.: R.C.C. /404179 / 2015 CNR Number: MHPU040286502015 
Maharashtra Pollution Contorl Board Vs Maharashtra Enviro Power Lted etc 1 

Todays Date 

17-04-2025 Resumed today 
PO is on half day leave 

Roznama 

Complainant and Follow Up Officer Absent 
Accused and their advocate absent 
Case Adjourn for: Awaiting Summons 

CJM 

Next/Disposal Date 

07-05-2025 
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Todays Date 

05-12-2023 

Todays Date 

10-04-2024 

Gi 

Todays Date 

13-06-2024 

Todays Date 
09-01-2025 

Case No.: R.C.C. /404179 / 2015 CNR Number: MHPUO40286502015 

Resumed today. 
Complainant absent APP Present 

Case Adjourn for: Awaiting Summons 

Resuined today. 

Case No.: R.C.C./ 404179 /2015 CNR Number: MHPU040286502015 

RCC.4179l 

P.O.is on Inspection duty. 

Case No. 
Maharashtra Pol1u 

Roznama 

Complainant and Advocate absent 

Resumed today. 

Case Adjourn for: Awaiting Summons 

Roznama 

Resumed today 
PO is on leave 
APP absent 

Complainant absent and Advocate for MPCB absent 

Summons report not received 

Case Adjourn for: Awaiting Summons 

Roznama 

CNR Number: MHPUO4028650201'5 

Judge 

Vs Maharashtra Enviro Power Lted etc 1 

Advocate / 

APP Advocate / 

Judge 

Roznama 

Case No.: R.C.C. / 404179/ 2015 CNR Number: MHPUO40 86502015 

Maharashtra Pollution Contorl Board Vs Maharashtra Enviro Power Lted etc I 

Accused and their advocate absent 

Case Adjourn for: Awaiting Summons 

Next/Disposal Date 

Next/Disposal Date 

Judge| 

Jludge 

09-04-2024 

13-06-2024 

Next/Distosal Date 

21-082024 

Next/Disposal Date 

17-04-2025 
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Todays Date 

10-10-2022 

(ase No.: RCCi404179/ 2015 CNR Nunber MlIPU0402 86502015 

Maharashtra PollutiOn Contorl Bourd Vs Maharashtra Enviro Power Ltcd cte ! 

APP Advocale 

Todays Date 

09-01-2023 

Todays Date 
16-03-2023 

RC 

Todays Date 
28-06-2023 

Todays Date 

08-09-2023 

Resumed today 

Called on today 

Complainant absent, Follow up prescnt 
Case Adjourn for Awaiting Summons 

Compl. is absent. 

Adj. for R/o. sum. 

No 9/5 

Follow up is absent.APP is present 

Resumed today. 

Roznama 

Court is on leave. 

Case Adjourn for: Awaiting Summons 

APP Aavocae 

Roznama 

Resumed today 

Case No.. R.C.C./ 404179/ 2015 CNR Number MHPU0402865020 15 Maharashtra Pollution Contorl Board Vs Maharashtra Enviro Power Lted etc I 
APP Advocate 

Complainant absent, APP present. 

Roznama 

Case Adjourn for: Awaiting Summons 

Resumed today. 

APP Advocate / 

Roznama 

Complainant absent, APP present. 
Case Adjourn for Awaiting Sum1mons 

Judy 

Case No. RCC/ 404179/2015 CNR Number. MHPU04028650201l5 Malharashtra Pollution Contorl Board Vs Maharashtra Cnviro Power Llcd ctc I 

APP Advocate / 

Judge 

Roznama 

Complainant absent, Adv. absent. 
Case Adjourn for. Awaiting Summons 

Next Disposal 

Judge 

Case No.: R.C.C./404179/ 2015 CNR Number: MHPU0402865020 15 
Maharashtra Pollution Contorl Board Vs Maharashtra Enviro Power Lled etc I 

Judge 

09-01-2023 

Next/Disposal Date 

16-03-2023 

Next/Disposal Date 

SODICLA 

28-06-2023 

Nex/Disposal Date 

08-09-2023 

NexUDisposal Date 

05-12-2023 

GIST 
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Case No.: R.C.C. / 404179 / 2015 CNR Number: MHPU040286502015 

Maharashtra Pollution Contorl Board Vs Maharashtra Enviro Power Lted etc 1 

APP Advocate / 

Todays Date 

25-05-2022 

Todays Date 

05-07-2022 

Called on today 
Compl. is absent 
Adj. for R/o. sum. 

Todays Date 
20-08-2022 

Case Adjourn for: Awaiting Summons 

Casc No.: R.C.C. / 404179 / 2015 CNR Number: MHPU040286502015 

Maharashtra Pollution Contorl Board Vs Maharashtra Enviro Power Lted etc 

APP Advocate 

lCalled on today 

Roznama 

Complainant present. Advocate Present 

Roznama 

Exh. 13 Appln by complainant for reissue sumons to 
accused-allowed 

i Case Adjourn for: Awaiting Summons 

Called on today 

APP Advocate / 

filed 

Roznama 

Complainant absent. Adv. present 

Case No.: R.C.C. /404179 / 2015 CNR Number: MHP¯O40286502015 

Maharashtra Pollution Contorl Board Vs Maharashtra Enviro Power Lted etc 1 

Exh.14 - Pursis by complainant-seen 

Judge| 

Judge 

Exh.15 V.P. of Adv. M.S.Tadey on behalf of complainant 

Case Adjourn for: Awaiting Summons 

Next/Disposal Date 

Cge 

05-07-2022 

Next/Disposal Date 

20-08-2022 

Next/Disposal Date 

10-10-2022 

                        419
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Todays Date 

17-02-2022 

Case No.: R.C.C, / 404179 / 2015 CNR Number: MHPU040286502015 

Maharashtra Pollution Contorl Board Vs Maharashtra Enviro Power Lted etc 1 
APP Advocate / 

Called on today 
Compl. is absent 
Adj. for R/o.sum. 

Todays Date 
30-03-2022 

Roznama 

ÇC 419/5 

Called on today 
Compl. is absent 
Adj. for R/o. sum. 

Matarásh'ze envisg: 

Case Adjourn for: Awaiting Summons 

APP Advocate / 

Case No.: R.C.C. / 404179/ 2015 CNR Number: MHPU040286502015 
Maharashtra Pollution Contorl Board Vs Maharashtra Enviro Power Lted etc 1 

Roznama 

Cr. P C. 66 

age 

Case Adjourn for: Awaiting Summons 

JNdge 

Next/Disposal Date 

30-03-2022 

Next/Disposal Date 

25-05-2022 
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7l2 cae n 
Comp alogent 

R CC 419|5 

ql24 Call ed 

12 Calle an 

Todays Date 

02-12-2021 

Comp- absent, 

Case No.: R.C.C. 404179 1 2013 NK Nuiber: MHPUU4020tb302013 

Maharashtra Pollution Contorl Board Vs Maharashtra Enviro Power Lted etc 1 

Called on today 
Compl. is absent 
Acdj. for R/o.sum. 

Todays Date 

03-01-2022 

Ayy 
APPAdvocate. 

Called on today 
Compl. is absent 
Adj. for R/o. sum. 

Roznama 

Case Adjourn for: Awaiting Sunnons 

Case No.: R.C.C. / 404179/ 2015 CNR Number: MHPU040286502015 
Maharashtra Pollution Contorl Board Vs Maharashtra Enviro Power Lted etc 1 

APP Advocate 

Roznama 

Judge 

Case Adjourn for: Awaiting Summons 

Next/Disposal Date 
-.. 

03-01-2022 

NexUDisposal Datt 

17-02-2022 
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1220 palld on today Due to Covid-19, 
Löck Don Declared. 

HÁnce matter is adjd. 

Called on todey 
Dåe to Cod-19, 
Lock Døwn Declared. 
Hèncé mnatter is adjd. 

To 

To 

Calte n toola CJM 
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IN THE COURT OF CHIEF JUDICIAL MAGISTRATE, PUNE. 

S- 12-S 

2 

In the Court of C.J.M. Before Shri. 

2 / S>1. Application filled by Foo
hspeeerDrg inspector 
S-S l<e Shri./St. 

2. List of document. 

S- Sooc 

STLN/R.C.C.No..J./2015 

Calted 

CHIEA 

S-SDoke, mpcBR.o Ges 

Adj. For Argument Exh. 1 

oICIAL MAG 

PUNE 

C.J.M. 

S-12-|S 

S-)2-LS 

13)0)l6 
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